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COUNSEL FOR UTTAR PRADESH POLLUTION CONTROL BOARD
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DATE: 04.02.2025
PLACE:NOIDA



IN THE MATTER OF:
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 832/2024
(TA No. 317/2024)

AKASH VASHISHTHA

oooooooooooo

VERSUS

STATE OF UTTAR PRADESH & OTHERS

........ RESPONDENT(s)

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9 IN COMPLIANCE

OF THE ORDER DT. 21.10.2024 PASSED BY THE HON’BLE

NATIONAL GREEN TRIBUNAL

I, Vikas Mishra, aged about 45 years, S/o Shri G.S. Mishra, posted as Regional

Officer, Uttar Pradesh Pollution Control Board, presently at Ghaziabad, do

hereby solemnly affirm and state as under:

1.

That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present affidavit.

That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

. That in the present matter, the applicant has raised allegation against the

large scale, excessive and indiscriminate concretization of
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roadsides/roadberms and constructions in parks in Ghaziabad. The plea of
the applicant is that such concretization is being carried out in violation of
the order of the Tribunal in OA No. 165/2013 in the case of Akash
Vashishtha Vs. Union of India & Ors., the Government Order dated
23.03.2018 issued by the State of Uttar Pradesh and the (Office
Memorandum No. 5 — DDR/VIP/2000 —DDVI), dated: 21.07.2000
issued by the Ministry of Urban Development and Poverty Alleviation.

. That with respect to the aforementioned grievances of the Applicant, the

Uttar Pradesh Pollution Control Board had issued a letter dt. 17.10.2024 to
the Ghaziabad Development Authority (GDA) and the Municipal
Commissioner, Ghaziabad, informing them that the Applicant has filed site
photographs alongwith the original application and asking them to take
action regarding the same and to ensure that no construction activities are
being carried out at the parks in question which are not permissible under
the law and not in compliance with the rules of the National Green
Tribunal, as well as not in accordance with the Lay-out Plan of the Park as
approved by the GDA.

A Copy of the letter dt. 17.10.2024 has been attached herewith as
ANNEXURE A-1.

. That in reference to the letter received from the Applicant and the letters

dt. 26.06.2024, 15.10.2024 and 17.10.2024 issued by the Deponent to the
Municipal Commissioner, Municipal Corporation, Ghaziabad and
Ghaziabad Development Authority to take appropriate actions, a letter dt.
24.01.2025 was issued by the Deponent to the Municipal Commissioner,
Municipal =~ Corporation, Ghaziabad and Secretary, Ghaziabad
Development Authority to direct the concerned officers of their

lepartments to take necessary action with respect to the same.
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A Copy of the letter dt. 24.01.2025 has been attached herewith as
ANNEXURE A-2.

. Furthermore, a letter dt. 26.06.2024 was issued by the Deponent to the
Secretary, Ghaziabad Development Authority to direct their concemed
officials to take action with respect to the construction activity in the park
in question.

A Copy of the letter dt. 26.06.2024 has been annexed herewith as
ANNEXURE A-3.

. That in light of the above, necessary steps are being undertaken by the
Deponent in strict adherence to the directions issued by the Hon'ble

Tribunal.

. Hence the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.
. That T state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state (that

nothing material has been concealed therefrom.

D k‘ON ENT
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VERIFICATION
Verified at _(77/pz5ba)  on thisaday of February, 2025, that the

contents of the above affidavit from paragraphs 1 to 9 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

: /ﬁ
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